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envisages that there shall be no out­
sider in the Unions which are purely 
concerned with civil servants.

Shri P. T. Oliaeko: Are Government 
aware that if outsiders are barred 
from becoming Trade Union oflBcials. 
that would cause great unemployment 
because many are depending for their 
livelihood on Trade Unions?

Shri Abid All: Many mischief-
makers may be kept away.

Some Hon. Members: We have not 
heard the reply. Sir,

Mr. Deputy-Speaker: He has answer­
ed. The hon. Members did not want 
to hear.

Shri H. N. Mokerjee: Is it the in­
tention of Government to circumvent 
the present law of the land in regard 
to Trade Unions by allowing the Home 
Ministry to order the employees of 
Government not to have any outsider 
in any Trade Union Organisation?

Shri Abid AU: The Constitution is 
being fylly honoured and will be 
honoured.

Mr. Deputy-Speaken i am afraid 
I have allowed sufficient discussion 
and this is being converted into a 
discussion on a resolution. I have 
provided three days in a week for 
discussion of any important matter 
and the Question-hour ought not to 
be used for this purpose. It should 
be used only for eliciting information.
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The Deputy Minister of Food 
Africaltare (Shri M. V. Krlshoftppa):
(a) No.

(b) Yes.
(c) To cover transport charges 

incurred by factories in bringing cane 
from outstation purchasing centres, 
the minimum price of sugar-cane pur­
chased at outstation rail centres has 
been Axed at As. -/2 /- per maund 
lower than that Axed for gate cane. 
Until last season, a suitable allowance 
covering such expenditure used to be 
included in the controlled sugar 
price.

(d) Bihar Qovernment are levying 
a cess of -/3/3 per maund on sugar­
cane supplied to sugar factories, and 
a commission of 9 pies per maund is 
payable to the cooperative societies 
on cane purchased through them. 
Both these charges are paid by sugar 
factories and not the cane growers.
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Shri M. V. Krishwwpa: In the
answer i have given, Sir, that up to 
the year 1951-52 we were not fixing 
the price. The State Govemmignts 
were fixing the price. Prom 1951-52 
and 1952-53, we fix the price. We 
allowed them a margin of 7 annas 
per md. which used to be included In 
the controlled price of sugar. This 
year we are not fixing the price of 
sugar; so we cannot include any sur­
charge.
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Shri M. V. Rrlshnappa; Only alter 
consulting the sugar mills, the sugar­
cane growers and the various interests 
connected with sugar are the prices 
fixed.

Shri Gopala Rao: In view of the 
fact that the sugar-cane cess is being 
collected in order to develop sugar* 
cane cultivation, are the Government 
^ware that these funds are never used 
for the development of sugar-cantt 
cultivation?

Shri M. V. Krishnappa: They are
meant for the development of the 
•ugar-cane growing area and they 
-are being so used. If the hon. Mem­
ber gives me any speciflc instance. I 
shall look into it.
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Shri M. V. Kri»hnappa: There were 
the real representatives of the people, 
the M.Ps. and other persons.

Mr. Deputy-Speaker: M.Ps. are the 
real representatives of the people.

Shri Saraagadhar Das: May I know. 
Sir, if it is not a fact that the iueai- 
cane cess is taken into the general 
revenue and not kept as a separate 
Xund fur the development of the sugar­
cane growing areas?

Mr. Depaty-Spealcer: How does this 
arise?

Shri M. V. Krishnappa: This does
not arise, Sir.
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Shri M. V. Krlshiuppa: I can follow 
It. I am prepared to gtye him a list 
of members who are on the Corti- 
mittee.

Em plo ym en t  E xchanges

M208. Shri Munlswamy: (a) Will
the Minister of Labour be pleased to 
state whether superior authorities go 
4m periodical inspection of the Employ- 
<nent Exchanges hi cur country?

(b) Has it come to the notice of 
Government that there were any 
irregularities in the Employment Ex­
changes, causing delays In providing 
jobs to applicants? '

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes.

(b) The implication in this question 
is not correct, however, if the hon. 
Member will bring speciflc instances 
to the notice of the Government, 
appropriate action will be taken.

Shti Muniswamy: May I know whe­
ther the applicants registered in 1951 
have not. been given any chance till 
now?

•Shri Abid Ali: If there were no 
vacancies suitable for them they
might not have got any.

Shri Nambiar: May I know whether 
there are any cases that for the last 
five years continuously certain appli­
cants bad not got any chance in spite 
of repeated reminders and renewals 
of their applications?

Shri Abid Ali: As I have already 
said, if there was no vacancy, the
candidate may not get it for a period 
longer than five years.

Shri N. Sreekantan Nair. May I 
know whether the applications are
expected to be renewed and whether 
that will bring in any undue hardship 
to the applicants?

Shri Abid Ali: They have to renew 
their applicationd every two months 
to remain on the live register without 
any hardship.

Shri N. M. Liugam: May I know, 
Sir, if the Shiva Rao Committee ap­
pointed to enquire into the working
of the Exchanges have completed
their labours?

Shri Abid Ali: No, Sir; it is too
early to expect the completion of 
their labours.

Shri S. \. Eamaswamy: What is
the percentage of persons getting jobs 
as compared with persons who are
actually on the list?

Shri Abid Ali: About 30 per cent.

Shri S. V. Ramaswamy: What is
the time taken?

Mr. Depnty^Speaker: It was already 
a?ked in another question. He is not 
able to say, It takes from two days 
to 5 years.




